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NOTES OF THE REGISTRY

i ORDERS OF THE TRIBUNAL

ORDER N@J8, DATED 21-9-1999, : .

This matter has come up for hearing
and final disposal at the stage of admission.ﬁwe
have heard Mr.P.K,Padhi,learned caansel fbr the
applicant anmd Mr.S,3ehera, learned Additional Sstanding
coansel appearing for the respondents,Six applicants
in this case are working as Postal Assistant in
Baripada Head post office and they have Come up in
this Original application for a directia to the
Respondents to pay/sanction the hmorarium bills
preferred by applicants for the work done by ﬁhem
for which hmorarium is payable. Respondents in'their
counter have submitted that after the honorarium

have been

bills é submitted by applicants, these were scrutinised
in the office of the Chief Postmaster General,
Orissa Circle, Bhubarieswar and?_zertain defects were
found, the Bills were accordingly returned to the
applicants for rectification of the defects.accordingly,
applicants rectified those defects and re-submitted
the bills and these bills were forwarded to the
office of the RrRespondent No., 2 Dy -the.Postmas_;ter,
Baripada in letter dated 2, 4,199 at Annexure->5.
respndents have stated that even before the .
bills could be scruhinised and the claims &me verified,
applicants have rushed to this Tribunal claiming
payment,on the above grounds, they have opposed the
prayer of applicants.

applicants have filed a rejoinder,
in which they have re-iterated their su bl ssions

made in the Original Application and it is not necessary

to dover the same, {

After hearing learned coinsel for
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woth sides,we dispose of the Original application
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y by issuing a direction to the Respndent No.2 to
i ™Y i
i dispose of the pending bills of the applicants
.‘ - \‘:s
; strictly in accordance with rules,within a pericd
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of 90 (ninety) days from the date of receipt of a

copy Of this order. We,however, make it clear that

we are making no comments about the admissibility

of the Cclaim made by applicants, Respmdents will

be free to dispose of the matter,strictly in accordance

with rules but within the periad indicated above,
The Original Application is disposed
of in terms of the doservatimng and direction made
above,NO costs,

T
Member (Judicial)
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